
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

OA.No. 362 of 1996 

Tuesday this the 2nd day of April, 1996. 

CORAM 

HON' BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

P.T. Thomas, 
Assistant Station Master, 
Karakkad Railway Station, 
Southern Railway, 
Palqhat residing at 
Railway Quarters, Karakkad, 
Koridurkara Post, Pattambj-679 309. 	•,.. Applicant 

(By Advocate Mr. T.C.Govii1aswamy) 

Vs. 

The Divisional Railway Manager, 
Southern Railway, Paighat Division, 
Pal ghat. 

The Divisional Personnel Officer, 
Southern Railway, Palqhat DIvision, 
Paighat. 

• 	3. The SeniorDivisional Operating Manager, 
Southern Railway, Paighat Division, 

• 	 Paiqhat. 	 .... Respondents 

• 	 (By Advocate Mr. P.A.Moharnrned) 

The application having been heard O 2nd day of April, 1996 
the Tribunal on the same day delivered the fo1owing: 

ORDER 

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN 

Applicant challenges A-i order transferring him 

from Karakkad to Salem 1  He sunits that transfer to a far 

away place like .Salem will cause hiffi eat difficulties, 

2. Shri P.A.Mohammed, Standing C0unsel for Railways 

appearing on instructions subnits that there are a number 

of requests for transfer to nearby piace ending'. ie 
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find that applicant has made A3 representation and that 

it is pending consideration before respondent Divisional 

Railway Manager. We are confident that the said respo ndent 

will examine the matter as sympathetically as possible 

and give applicant a posting to a place as near as 

possible to his place of residence. 

Till a decision is taken by respondent Divisional 

Railway Manager, the jmpugned order of transfer to the 

extent it relates to applicant will be held in abeyance. 

original applicati 0n is disposed of as aforesaid. 

No coSts. 

Dated the 2nd day of April, 1996. 

HETTUR SANKARAN NAIR(J) 
VICE CHAIRMAN 

ks24/- 
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LictfAflflexure$ 

1.Annexure—A1: A true copy of the O?l'ice Order No.1/4/96 
dated 7.3.96 issued by the second respondent. 

2. Annexure—A3: A true copy of the representation dated 
13.3.96 submitted by the applicant to the 
first respondent, 
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